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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
fk, 	 HMEDPBAD BENCH 

NWXUVXL)cH>1 

ci1i9D 

:r -u, 	No. 	 i'xX 1991 

r 

CAT/i'/12 

DATE OF DECISION____ 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Responatu(s) 

CORAM 

The Hon'ble Mr. _ 	 ; J:jn1St:F1t.vc 

The H on'ble Mr. 	• 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair ccpy cf the Judgemen? 

Whether it needs to be circulated to other Benches of the Tribunal? 

MGTPRRND CAT/863-124--15.O 
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::.chubha.i Ranchodhhhai Pat1, 
.a:Llay Colony, 

Sabarcna ti, 
'1Di3AD -330 005. 	 : AFILICNT 

(Advocate: f'ir ..R. Tripathy) 

vs. 

1. Union of india, through 
he General •naqer, 
astern Rai3jay, 

..hurchgate, - 	- 400 021, 

-hief Signal 	T,1ecoinun:aticr 
-ngineer, 
aed uarter Cffi5ce', 
astern flaii'ay, 
hurchgate, 
LABAY -400 021. 

thief 2. orks Nanager, 
esterri Railway, 

.barnati, 
i-EDA3AD -390 005, 	 : RE3PONDENTS 

czte : 	• '' 	.. 91vd) 

.-.Ji - gi- 	 rLrl. 	rLz1 

.)ate : 29.7.1991 

: A&nn. rmr 

registered as 

hS.31 of 91 dated 26.7.1991, has been called C: 

gent mention by learned counsel for the applicant 
H t 

ripathy. The applicai has been filed under Section 19 of 

Thninistrative Tribunal ict, 1985, to challenge the order 

hated 5.7.1991, 	the applicant has been transferred 

r (Siggal )  Saharrnti to wor.k as 

S 



S 
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(Cs) SBI vice Smt. S.C. Pakwena. t Sleeper Factory the 

applicant as Cffica Superintendent -in -the pay Scale 

P.20O-3200/- will cortinue to ct the same py scale 	A 
- 

his ue e-ouFge whlcn is alscof Cffice Superintendent. The 

transfer is at the same place from one office te another. 

'3 
2. 	The pr-grtrn 	t-:e---t-rsfer a11egtinn in 

'-1 
of. 

th-epcm-rrks. At item III ofpara 6.6. Lit is avered that 

the petitioher being a Scheduled Tribe Candidate could not 

be trans ferred unless there is a strong reesop for the same. 
rj 

Learned counsel for the applicant submits that iconstce 
cv 	 - 
-ehe 	icf eeLsting to the effect that Scheduled Tribe 

Candidate are not to be transferred unless there is a strong 

son haveLbeen brought to our notice. 

It is difficult to presume that such 	 cover 

transfer from one office to another office in the same place 

instad of transfer from cne place to another,  place. That 
k 

being the nEtrueon with regard to this transfer, and the 

7 
Supreme Court o44er that even if transfer order is passed 

in violation of executive instruction or orders, the courts 

ordinarily should not interfere with the order instead 

affected parties should approach higher authority in the 

is not acase t all for our further consi-

deration. The application isLrejécted. The applicant is free 

to make representation to the respondent authoritz. The 

application is disposed of. St-amp No.331 of 'Cl should be 

registered as regular orinal application. 

(d.c .,BHATT) 
	

C L4.:T. SINGH) 
Member (J) 
	

Lmher (A) 

*Anj. 
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Mr. Sachubhai Ranchodhbhai Patel, 
Railway Colony, 
Sabarmati, 
AHDABAD -380 005. 	 : APPLICANT 

(Advocate: Mr.F.R.Tripathy) 

vs. 
Union of India, through 
The General lvlanager,, 
Western Railiay, 
Churchgate, 
BOr4BAY 	400 021, 

Chief Signal & Telecoivininication 
Engineer, 
Head Quarter Offices, 
Western Railway, 
Churchgate, 
BOAY -400 021. 

Chief Vorks Manager, 
. 	 Western Railway, 

Sabarmati, 
AI*EDABAD -380 005. 	 : RESPONDENTS 

(Advocate: Mr. N.$.Shevde) 

CORAM : Hon'ble Mr. M.M.Singh 	 : Admn. 1mber 

Hon'ble Mr. R.C. Bhatt 	 s Judicial ;mber 

ORAL - OgDER 

Stamp No.331 of 1991  

Date 2 29.7.1991 

r * Hon'ble Mr. 11.4. Singh 	 : Admn. Member 

This original application wav registered as 

Stamp N0.331 of 91 dated 26.7.1991, has been called n 

urgent mention by learned counsel for the applicant Mr.R.R. 

Tripathy. The applicant has been flied under Section 19 of 

Administrative Trtbunal Act, 1985, to challenge the order 

dated 5.7.1991, whereby the applicant has been transferred 

from office of Works Manager (Siggal) Sabarmati to work as 

Office Superintendent in Sleeped Factory, SI under XEN 

4 0 • 9 . 3/- 
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(CS) SBI vice Smt. S.C. Makwana. At Sleeper Factory the 

applicant as Office Superintendent in the pay Scale 

R.2000-3200/- will, continue to get the same pay scale in 

his due course which is also of Office Superintendent. The 

transfer is at the same place from one office to another. 

2. 	The open grounds to the transfer allegation in 

pare 6.6 and 6.7 of the application are not relevant as 

material grounds against this Tribunal or against any of 

the respondents. At item 111 of pare 6.6. it is avered that 

the petitiober being a Scheduled Tribe Candidate could not 

be transferred unless there is a strong reason for the same. 

Learned counsel for the applicant submits that inconsistence 

to the relief existing to the effect that Scheduled Tribe 

Candidate are not to be transferred unless there is a strong 

reason. No such strong reason have been brought to our notice. 

It is difficult to presume that such instance still cover 

transfer from one office to another office in the same place 

instead of transfer from one place to another place. That 

being the instruction with regard to this transfer, and the 

Supreme Court order that ven if transfer order is passed 

in violation of executive instruction or orders, the courts 

ordinarily should iot interfere with the order instead 

affected parties should approach higher authority in the 

Department. a  This is aot a case at all, for our further consi-

deration. The application is rejected.. The applicant is free 

to make representation to the respondent authorit's. The 

application is disposed of. Stamp No.331 of 'Yl should be 

registered as regular original application. 

(R.( .13HATT) 	 ( 114.'4.$INGH) 
Member (J) 	 mber(A) 


